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DATE OF DECISION 26-6-1990 

i.K.Pandya 	 Petitioner 

Mr...Qçg1a 	 Advocate for the Pctitione4s) 

Ver S 

'± 	 Respondent 

Mr.J.D.Ajmera 	
Advocate for the Responueiu(s) 

The Hbe Mi. 	..Jajn 	 : Judicial Member 

I 

The H on'ble Mr. H. M. S ingh 	 : Administrative Mnber 

Whether Reporters of local papers may be allowed to see the Judgement? 

To he referred to the Reporter or not? 

3. 	Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be erculated to other Bench of the Tribunal? 
;)•-,$ CAT"5-L! 	-5.O(fl 
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N • <.. Pand.ya, 
98, Bahumali Builc.ing, 
Unnatna gar, 
P.O. Una (s) 362 560 	 : .pp1icant 

Versus 

Union of India, 
Through: 
Secretary, 
Ministry of Communication, 
Department of posts India, 
Govt. of India, 
New Delhi, 

Supdt. of Post Office, 
Junagadh Division, 
Junagadh. 	 : Respondents 

90 

Corarti : Hon'bl Mr.s.i..Jaifl 	 : Judicial Member 

14 
	

I-ion' ble Mr.M.M.iflgh 
	 Administrative Member 

ORDER 	 26/6/1990 

Per: Hon'ble Mr. S.i<.Jain 	 : Judicial Member 

Shri N.K.Pandya, applicant,was wor}dng as Postal 

ssistaflt in post Off ice, IJna. He was transferred to 

vanaJbara through ordLx dated 11/13-4-1990 (Annexure A-i). 

he applicant represented against this oder of transfer 

through the representation dated 18.4.1990 (Annexure A-3). 
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In response to this representation he was asked to furnish 

three stations of choice and admittedly the applicant )  

through his letter dated 25.4.1990 (Annexure A-4)1  opted 

for transfer to Una Bazar, DhoKadva and Sanaithada• ThE 

reopnder2t accepted his last choice and trans:Eerred him 

to Sanakhada through order dated 2.5.1990 (Annexure A-6) 

Insteai of joining at Sanaithada the applicant proceeded on 

leave. 

The learned counsel for the applicant submits that 0- 

ttr& vacancy is likely to arise at Una Bazar and that he 

will report fo: duty at Sanaichada and will thereafter maJze 

a representation for his transfer to Una Bazar which may 

be considered b the respondents. ir.J..adav proxy coun3oi 
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for the respondents states that the representation for 

transfer to Una Eazar, as and when the applicant will maice, 

will be duly considered. No other relief sought in the prT sent 

J.. which is djmissed with no order as to costs. 

(.M.Singh) 
dmin istratiVe Member 

.1C.' 

/ 

Judicial Member 

a.a.i'. 


